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[Maulana Aiad: No. the Govern­
ment constituted this Board on tbelr 
own initiative.!
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Mr. Devnty-Speaker: I cannot
allow all

Shri MerbtiM Saha: Are there
whole-time workers for this work or 
only honorary workers?

Shri K. D. Malavlya: They are
honorary workers.

Several Hon. Members rose—
Mr. Deputy-Speaker: We cannot

occupy a whole hour with one Ques­
tion, however important it may be. 
Next question.

V erification  of C laims

*1214. Sardar Hukam Sinsrh: â)
Will the Minister of Rehabilitation 
be pleased to s.ate whether the work 
of verification of Claims filed by the 
displaced persons in respect of pro­
perties left by them in Wept Pakistan 
has been completed?

(b) If so. what is the total value of 
claims verified so far?

(c) What properties have not been 
taken into account in this verificationT

The Minister of RehabUitation (Shri 
A. F. lain): (a) On the 21st March,
1952 about 1,600 property sheets in­
cluding 414 relating to Tochi. Kurram 
and some late mi«ranis remained to 
be verified

(b) It is regretted that this infor­
mation cannot be suppUed at present

(c) (i) Properties belonging to cer­
tain kind of Trusts such a.« 
rjligious and charitable 
Trusts:

(ii) Certain tyoe of rural housing 
property of those to whom 
agricultural land has been 
allotted in India; and

(iii) Open plots in village sites.
Sardar Hukam Singh: Can the hon. 

Minister give a rough idea \>t what 
the property under (c) would be?

Shri A. P. Jain: All those figures
are being finally worked out. When 
the scheme is published all these 
figures would be available.

Sardar Hukam Singh: What was
the total amount of claims that were 
submitted?

Shri A. P. Jain: 1 have no figures 
about the number of claims.

Shri Gidwkni: Are the Government 
aware that hundreds of claims filed 
within the nrescribed date, tor which 
the claimants have seeei^ts with them, 
are not traceable in the Chief Claims 
Commissioner’s oAce?
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Shrl A. P. Jala: No. A few claims
could not be traced and dupUcatfs of
these claims have been found.

Sardar Hnkam Slnfh: May 1 know 
the total amount that has been reduced 
in the claims on account of this ra­
tionalization scheme?

Shri A. P. Jain: We do not work
out these figures.

Shri Gidwanl: Are Government
aware that there are a number of
claimants who have not received the 
copies of orders passed on their claims 
applications?

Shri A. P. Jain: I am not aware
of it* but If there are claimants who 
have not received the copy of the 
orders, they will have to apply and 
get a copy.

Shri Gidwani: Are Government
aware that both these cateijories of 
claimants are beini? asked to file fresh 
forms?

Shri A. P. Jain: I said that certain 
claims which were missing are now 
being found in the duplicate and per­
haps the hon. Member is referring to 
that.

Sirdar Hukam Singh: Is the Gov­
ernment aware that claimants have 
been trying to get conies of their 
orders over a period of 9 months and 
they have not been able to secure 
those copies?

Shri A. P. Jain: The latest position 
is that people can get copies. I am 
not aware whether a particular per­
son applied even before and he did 
not get it.

C ivil  D kfencb

Shri S. C. Samanta: Will the 
Minister of Home Affairs be pleased
to slate:

(r\) whether the technical sub-com- 
mittec on Civil Defence set up under 
the Ministry of Home Allairs has sub­
mitted its report;

(b̂  if so, what are the recommenda-
tiofis: find

(c) which of the recommendations 
have been scrutinised and accepted?

The Deputy Minister of Home 
Affairs (Shrl Datar): (a) to (c). The
Technical Sub-Committee is engaged 
in preparing paper plans on Civil De­
fence and the question of submitting 
reports does not arise.

Shri S. C. S m u M i Xn t̂he report 
for 1951-52. it was written that the 
paper planning is going on. May I

know how far the Committee has pro- 
^ceeded in the inatter?

Shri Datar: The Committee has
finished the paper plans to a certain 
extent and a number of manuals and 
hand-bills are ready.

Shri S. C. Samanta: May I know
what is the constitution of this techni­
cal sub-committee and its stafIT

Shri Datar: I am afraid I can give 
neither the constitution nor the re­
commendations of this Sub-Committee 
from time to time.
D isplaced Persons sent out  of W bst 

Bengal

*1216. Shri B. K. Das: Will the 
Minister of Rehabilitation be pleased
to state:

(a) the number of East Bengal dis­
placed persons sent during 1952 to 
States outside West Bengal after their 
migration to that State;

(b) whether any of them have come 
back to West Bengal;

(c) what occupations have they 
generally taken to; and

(d) whether there are any parti­
cular schemes in which a good number 
of them have been or may be absorbed?

The Minister of Rehabilitation (Shrl 
A. P. Jain): (a) 7,806 persons.

(b) Yes, about 1,150 persons.
(c) and (d). Most of them are 

agriculturists and are being settled on 
land.

Shri B. K. Dius: May I know whe­
ther there is any plan ,for this year 
also and if so, may I have an idea of 
the plan about settling persons out­
side Bengal?

Shri A. P. Jain: Wo are frymg to
settle as many persons outside West 
Bengal as possible, but unfortunately 
persons do not want to go outside 
West Bengal, and if they go outside* 
they desert the camp or without re­
habilitation go back to West Bengal. 
So there cannot be any finality about 
the schemes but we shall try to 
settle as many outside West Bengal 
as possible.

Shrl B. K. Das: May I know if any 
deserters have gone back to their 
original place of rehabilitation? If 
so, what is their number?

Shrl A. P. Jain: Some deserters
have gone back to their original place 
of retebilitation. I am sorry I can­
not give their number.




